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gas in Cauvery, we have found gas in
Krishna and 'Godavari, and it the Southern
gas grid is created, it will link all the four
Southern States and avoid wastage of this
precious national resource. Therefore, I
would like to know from the Minister be-
cause now we are having some continuity—
he also "hails from the South— as to what is
the present position of a  Southern  gas
grid.

SHRI S. KRISHNA KUMAR: Sir, as
regards the first part of the hon Member's
supplementary, gas flaring, of course, is a
national waste. But we have a time-bound
programme including a .Rs. 7,500 crore
World Rank project by which we hope to
achieve zero-gas flaring or otherwise...

SHRI MURASOLI MARAN: By when?

SHRI S. KRISHNA KUMAR: ... Avoid
this phenomenon in the next four to five
years.

As regards the second part of the question,
the need for a Southern gas grid of let us say
National gas grid has been voiced from many
quarters. An Inter-Ministerial Committee is
looking into the whole issue and its
feasibility. They have been given certain
terms of reference, and their Report is
awaited.

MR. CHAIRMAN: Question No. 2.
Purchage ot Westland holicapters

*2. SHRI KRISHAN LAL
SHARMA: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
refer in the answer to Unstarred Question
944glven in the Rajya Sabha on 29th July,
1991 and state:

(a) the number alongwith the year
of purchase of each Westland Helico
pter Corporation of India Limited;
and

(b) what 1is the amount of foreign

exchange 'involved in their purchase?

[26 AUG. 1991]

to Questions 14

THE MINISTER OF STATE IN THE
MINISTER OF CIVIL AVIATION AND
TOURISM (SHRI M.O.H, FAROOK): (a) and
(b) A Statement is laid on the Table of the
House-Statement

(a) The contract for purchase of 21
Westland W-30 helicopters was signed in
March, 1986. The helicopters were received
in India as per following details:—

Year HNo, aof helicoplers
. received
1986 B
187 12
1988 4
Total 21

(b) The Foreign Exchange cost of
acquisition of 21 helicopters, spare engines,
ground support equipment and engine test bed
was £ 70 million equivalent to Rs. 141.53
crores. Or this, £ 65 million (Rs. 130.91
crores) was covered by an ODA Grant.
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SHRI M. O. H. FAROOK: Sir, in this
transaction, the whole thing is a grant. The
British Government has given 70 million
pounds equivalent to Rs. 141.53 crores as
grant.

MR. CHAIRMAN: Is it grant or loan?

SHRI M. O. H. FAROOK: It is all grant. It
is 65 million pound grant.

MR. CHAIRMAN: So, our cost is only 5
million.

SHRI M. O. H. FAROOK: Yes. Our cost is
5 million. Afterwards, when (hey found that
there is some defect in operation they gave 10
million more as grant for operation. So, there
is no question of ourselves having paid.

MR. CHAIRMAN: You have not pafd any
money?

SHRI M. O. H. FAROOK: No, Sir.
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to Question 16
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SHRI M. 5, GURUPADASWAMY:
Sir, the case is.,.

MR. CHAIRMAN: No, Mr Guru-
padaswamy.. .

SHRI M. S. GURUPADASWAMY:

I am not asking question. I just
want to draw his attention... (Inter-
ruptions).
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SHRI M. O. H. FAROOK: It it true that
there have been three accidents; one in August
1988, another in February 1989 and the third
in December 1989. The specific clause of this
grant is that this helicopter has to be
purchased from them only, and this was the
specific clause for grant for this specific
helicopter. Therefore, we had no other

option... (Interruption).
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1991] to Questions 18

SHRI M. O. H. FAROOK; In view of the
defects which have been found, we are
thinking of disposing of these helicopters and
various ways and means are being found by
the Ministry.
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SHRI SURESH KALMADI: I had warned
many times on the floor of this House against
the purchase of Westland helicopters. Even, at
that time I had said that even if you are
getting these helicopters free, please don't
touch them.

I would like to know whether the Westland
company has honoured all its commitments
which were made to the Indian Government
at that time. I would further like to know as to
what has been the outflow in foreign
exchange on account of spares and
maintenance which the Indian Government
had to bear till date. I would also like to know
whether because of
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these accidents, which I hear are due to
engines failing, or whatever, they sent a team,
or whether they have been shirking their
responsibility, and in that case whether the
Indian Government is going to take any legal
action against the company. The hon.
Minister said that they are going to dispose of
the helicopters. I would like to know whether
they are going to call for global tenders or
how they are going to dispose them of, or
whether they are selling it as scrap.

SHRI MADHAVRAO SCINDIA: With
regard to foreign exchange outflow till date, I
will have to get full details and send it to the
hon. Member.

SHRI SURESH KALMADI: It is a very
big amount and I am surprised to note, that
the Ministers were not properly briefed by the
officer and the amount of foreign exchange
which has gone into this is more than the cost
of the aircraft.

SHRI MADHAVRAO SCINDIA: What
was your first question? Do you want to know
how are we going to dispose them of?

SHRI SURESH KALMADI; My moat
important question is about the commitment.

SHRI MADHAVRAO SCINDIA: As far as
the commitment is  concerned, the
commitment was for the supply of 21
helicopters. That commitment was fulfilled.
The second commitment was for an extra
grant of 10 million pounds. That commitment
was also fulfilled. Subsequently, the technical
defects were noticed and the Hussaini
Committee also came up with certain
recommendations for modifications. As far as
the technical parameters are concerned, I must
admit that Westland took a long time about it.
Not only the Westland but Rolls Royce also
took a very long time about it. Since the crash
took, place, we grounded the whole thing and
we have decided not to operate it, in any case.

[RAJYA SABHA]

to Questions 20

SHRI SURESH KALMADI; Are you taking
legal action, against West-land? We have paid
a fabulous amount. It is a camouflage.

SHRI MADHAVRAO SCINDIA: We can
take legal action only- under the terms of the
agreement. Under the terms of the agreement,
it is unlikely that we have grounds fete legal
action. The third question which the hon.
Member asked, was. What are we going to do
in the future? We are examining various
options and soon we would be taking a
decision and we would be putting; it up to the
Cabinet.

SHRI SURESH KALMADI; Are you
going to- sell it as scrap by weight?

SHRI M. S. GURUPADASWAMY: The
Minister of State has made a very
astounding remark that the Government; of
India had to get these helicopters because
there was no other option. I marked these
words. Please look into the records. I have
written, here what he said. Then the
Minister said that these helicopters were
supplied under grant and a large element of
grant was there. My question is whether these
garnts— it may be aid or it may be grant—
should be utilised in such a reckless manner
without looking into the project itself: These
helicopters have been purchased under an
agreement between the Government of India
and the Government of UK. At
that time , there was alot of presssure
exerted on the Government of India by
the ILK. The then Prime  Minister
—I do not want to mention her name—
exerted all pressures on the Government of
India to purchase these helicopters. At that
time, the Government of India did not look
into the whole thing regarding the
technical feasibility and the technical
aspects of these helicopters: As:  a result,
we have incurred a heavy loss. The oil
sector itself was using those helicopters and
we suffered a lot on account of these
helicopters.  Now, all the helicopters have
been grounded. My second question is
whether the Govarnanent
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of India should not have exercised control
over the utilisation of grant. It may be a grant
but it is still money. This grant may have
been utilised for some other purpose.

SHRI MADHAVRAO SCINDIA: Let me
first correct the impression of the hon.
Member. I do. net know if my hon. Minister
of State used the word 'no other option. If he
did, he obviously meant there may have been
other options but this was an outright grant.
We were not spending any money at all
except the 5 million pounds that we were
going to spend on some spares. Apart from
that, we are not spending any money. I think,
in that context, what the Minister meant when
he used the words 'no option' was not that
other alternatives were not available to us, but
then the outflow would have been much later.
As far as what the hon. Member asked about
the alleged reckless use of the grant is
concerned, there were two committees which
went into this and did clear it on technical
parameters and also the economic parameters
Whatever the differentiation there was on the
economic parameters of operation, that was
compensated by the 10 million pounds that
was given again as an outright grant against
operational loss. Therefore, there were two
Committees which had cleared this helicopter
subsequently.
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[26 AUG. 1991]

to Questions 22
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"The foreign exchange cost of
acquisition of 21 helicopters, spare engines,
ground support equipment and engine test

bed was 70 million pounds equivalent to
Rs. 141.53 crores."
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Coal supply to power plants In Madhya
Pradesh

*3. SHRI SURESH PACHOURI: Will, the
Minister of COAL be pleased to state:

(a) whether it is a fact that the State of
Madhya Pradesh is not be-



